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O R D E R 

(Virtual Mode) 

08.04.2021 Counsel for both sides submit that there are still efforts at 

settlement and the Adjudicating Authority (National Company Law Tribunal, 

Mumbai Bench) is also awaiting the settlement between the parties with 

regard to issues which are before the Adjudicating Authority. Counsel for both 

sides request that the matter may be kept after vacation by when the picture 

would become clear.  

 Considering the submissions made, we adjourn this matter and list the 

same on 12th July, 2021 by when if the settlement has not happened, the 

Appeal should be conducted.  
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List the Appeal ‘for admission (after Notice) hearing’ on 12th July, 2021.  

   

 

    [Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

[Dr. Alok Srivastava] 
Member (Technical)  
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